
 359  Matters  under

 SHRI  M.M.  LAWRENCE

 (Idukki);  The  question  ot  regist-
 ration  and,  absorption  in  Cochin
 Dock  Board  ot  Stevedore  foremen,
 Assistant  Foreman,  Ship  Supervisors,
 Assistant  Supervisors  and  Non-DLB
 Stevedore  Labour  is  a  Jong  standing
 and  persistent  demand  of  the  port
 workers  of  Cochin  Port.  The  then
 Minister  tor  Shipping  and  Transport
 had  assured  the  workers  to  wait  tor
 the  final  decision  of  the  Gevernment,
 Since  then  sufficient  time  has  passed
 but  the  Gcvernment  is  still  undecided
 abcut  the  tuture  cf  these  unfortunate
 port  workers.  Severs]  Committees
 were  tormed  to  go  into  the  matter,
 like  Sudhckarn  Committee,  who
 submitted  their  reports  well  ।  in
 time  but  the  issue  remained  as  it
 was.  It  appears  that  the  Steamer
 Agents  and  Stevedures  are  coming  in
 the  way  ot  a  favourable  decision  by
 the  Government  in  the  matter.  With
 out  bold  step  by  the  Government
 things  a:c  not  going  to  move  fast,
 I,  theretore,  urge  upen  the  Minister
 concerned  to  make  a  statemert  in  the
 House  enunciating  the  Government's
 approzch  in  the  matter  and  assure
 the  House  हद्द  the  commitment  piven
 to  the  port  workers  will  be  honoured
 without  eny  turther  delay  and  the
 Government  is  deter.nincd  to  over-
 come  iny  pressure  tactics  in  the
 matter.

 (11)  ADEQUATE  FINANCIAL  ASSIS-
 JANCE  FOR  DRINKING  WATER
 SCHEMES  IN  HIMACHAL  PxapESH.

 PROF,  NARAIN  CHAND
 PARASHAR  (Hamirpur)  :  The
 programme  tor  the  supnly  of  drinking
 water  in  Himachal  Pradesh  is  not
 picking  up  sncedily  as  there  is  in-
 sufficient  allotment  ot  finances  tor
 the  Centrally  spensorcd  schemes
 sanctioned  ter  the  State,  though  more
 than  8  months  01  the  current  financia!
 year  have  passed,  yet  the  amounts
 released  so  tar  arc  highly  inadequate.
 To  take  few  instances  DWSS  tor
 Barz-Choru  Bhump2!-Naunghi,  and
 Deosiddhé  in  Hamirpur  district  are
 not  being  executed  speedily  tor  wart
 ot  tunds.  The  position  is  respect
 of  centrally  sponsored  schemes  in
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 Bilaspur,  Kangr2,  and  Una  districts
 and  other  districts  of  H.P.  is  equally
 unsatisiactory.

 In  view  of  the  hopes  aroused  by
 the  launching  of  the  Drinking  Watcr
 Supply  and  Sanitation  Decade
 (1980-90)  the  people  are  looking
 icrwerd  to  an  carly  supply  ४  drinking
 water  at  their  doorstep.  Itis,  therefore,
 requested  that  the  Central  Govern-
 ment  release  full  crruunts  for  the
 construction and  compl  tion  of  each
 one  of  the  Centrally  Sponsored  Water
 Supply  Schemes in  H.F.  immediately,

 (iv)  ALLEGED  EXPLOITATION  OF
 HARIJAN  AND  WEAKER  SECTION  WITH
 REFERENCE  TO  INCIDENTS  IN  SITAPUR
 DISTRICT  IN  U.P.

 aft  रामलाल सही  (मिर्सारख):  अंग्रेज
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 नेताओं  ।

 बेइज्जत करना  इस  समय  जर  पकड़ पम्प

 कई  घटनाएं  हो  चुकी हँ.  जिन  माँ एक
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